P T

IN THY CHLIRAL ADMINISTRATIVE”TRIBUNAL ¢ HYDERABAD BENCH
AT : HYDERABAD

SLAL No. 36/90, Date_of order: £1- 3~ 1997,
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Ramaswamy Mallaiah, _
Niverty Lalla, ‘ .ﬂl;ﬁlh
Heeraji Nagoorao, _ P S
Devrao Kishanrao, 5 /iw , \
Yousuf Alfi, . - f g

Ram Patloba, T ' I
Gangairar Asharam,

Mond, Gulam Dastagiri,

EXnzth Munaji,

Shankar Lingaiah, n
Khaja Habibuddin,

K. Rajeshwar,

Siddarth Bhale Rao,

o Bala Mallesh, ' _ ,
A 15, 0. M. Sainath D e Applicants
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Vs,
. }f - 1. Divisional Railway Manager (MG),
b Hyderabad, . :

N 2. Divisicnal Railway Manager (P)|,
! oL (M.G.) Hyderabad.

3. Sr. Divisicnal Mechanical Engikeer,
(M.G.) Hyderabad,
~ yae R

e s i . -t

s it 4. Asst, Mechsnical Engineer,
ﬁ?j’ LI Purna, Maharashtra State, I

i 5. Asst, Mechanical Engineer,
- (Diesel), Moulali, Secunderabad. . Respondents

[E—

[ i , . -

Ki ) Appearance
‘ . . |
For the applicants t Mr, S.'Lakshma Reddy, Advocate

For the respondents : Mr. N. R, Deva Raj, Standing
Counsel for Railways,’ B

Coram

i
r _ THE HON'GLE SHRI B.N. JAYASIMHA, VICE CHATRMAN

THE HON'BLE SHRI D. SURYA RAQ, MEMBER (JuDICIAL)

*Mvs, o (Contd.....)
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The dpplicants hereéin are employees of the South

Centra) Road Tway, Thes Anpplicantes 1 to 10, 13 ang 15 state
that they have'bcen wWorKing as m§chinists under the AMUE,,

Purna, south Central Railway while appiicants 11, 12 ang
-14 had been working as Machinists in the Office of the
AL E (DLeéel), Monlalj, Secundersbagd. They seek to, Gues-
tion the order No.YP/535/Mech.Cad/Machine

Trade (SOO.No.8/
Mech/99) dt.16.1.1990 p

As5ed by the Divisional Rajilw

ay
Manager (p) M.G. Hyderabag

reverting thenm from the posts
of Machiristg Lo that of Khalasiq.

The 2pplicants State
that they wera

19835,

the requisjte

. i
Some of the Adplicante 12 years of Service while
Lo 9 years|o: Servicein the Promotion

Cstigory., It is 3llejed that the respOndenq NO.3 by the

impuqgneqd letter dt.]ﬁ.l.lqﬁﬂ has rqverted Aal)l the Apnlicantg
L3 the =nre 5

- Kalasis or the grogna that the poOsSts pf

Machinists hag become surplus, This order Proceeded on the
applicants Promotion is On ad hoc basis

and that they had no cight to continue in the S31id promotes

&

16 Ve 48 contendeq that the Railway Boarg had issyeq
B A

. coulars elardf 11 L
=6t 2ral Cimulj'!r yag (ontq,.,... )
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that a rerson who is promoted to officiate bcyond 18
miaths, carnot be reverted {or unsatisfactory work
without following the procedure prescribed. It 1is
further contended that instructions were issued by the

Raflway foard in Serial Circular No.I79/87 dt.28.9.87

- stating that adhoc promotions shole be sparingly resor- ;

ted to only for a short duration of 3 to 4 months and |
RSO TR 'S <o

cien adhoc promotions should be ordered only from among

the seniormost suitable staff. IF is .therefore contendedl

|
that the ad hoc promotions resorted to in the case of

applicants was Bor a stop gap arrangement but as a regu-
lar measur;hztey were promoted after having passed the-
requisite Trade Test., It is therefore contended that for
all pn:poses the promotions were regular promotions. It
is alleqged that an opportunity should have been given to
the ap~ticiants bpfoxe oﬁfsing the order of reversion.
Further it i{s contended that.ohere is no seniority list
pPrepared either in the Adhoc Mechanist Gr.III category or
in the YKC/SKR category and there are several other Juniors
who are not revereted though they are juniors to the appli-
cants in the promoted category of Mechinist Gr.III, Three
instances viz., that of Abdul Azia, Syed Pasha and Hasan
Khan of Purna Division, Mr.Salemiah, and Mr, Dastagiri are
cited as cases of juniors not reverted whereas oeniors were

reverted. It is contended therefore that the reversions

apart from being contrary to the Railway Boﬁrd's instructinns

are discriminatory. ' o boo

PO

2. On behalf of the respondents a counter affidavit

: W ‘ :
has been filed denyingkyarious contentions raised by the

H— i
applicant, It is contended that out of 17 persons these

who are directed to be Teverted lx purusuant to the impugned

B
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order, 12 employees are from Purna Loco Shed, 2 emplqucs

are from Akola and 3 employees are from Diesel Shed, Moulaali
It is stated that the respondents have maintained a com-
bined seniority list of YKCs belonging to Steam Locosheds
and Diesel Locosheds of Hyd., (M.G)Divisjon. Due to the

\, shrinkage of steam traction a review was conducted ang

[

:l S it had become necessary to reduc% the overall strength of
machinists to the extent of 17 iﬁ number and maintain 56
’ ]
machinists. This reduction is due to the modernisation

of Railway working system. Theﬁefore inevitably the 17

machinists who are juniormost. nq matter whether they arﬁ
|

! working in the steam loco shed or diesel loco shed had to

- P :
¢ }' be reverted from the postdbased on the common combined

seniority list. It {s stated that even {fthe 17 were to

1 . . . . i
L be warking in any place other than Purna, Akola and Moulali’
: : . ans JE sy owa fha’ P
s but within the Hyderabad (M{,)Divi]sioa: evsn_xhen~Lhe last
tha

17.fLom the seniority list, theyngre 112&1& to be reverted.

Out of the 17 persons reverted pursuanéa to the impugned

order dt.16.1.'99, 1t is stated that two persons from Akola

Loco Shed have not joined the present application. It is

further contended that the Loco sheds at Purna and Akola

are situated in Maharashtra State and staff working in
‘ Hyderabad division which is inclusive of Maharashtra, Madhya

Pradesh and Andhra Pradesh are generally unwilling to move

o on transfer from one state to another state, This admini~
strative difficultynwas taken.into considerat;on when
.making promotions. It 1s stated that the seniormost staff
who were eligible for promotion were not willing to move and |
£111 in the vacancies of Purna and Akola‘from time to time,
h@ an example 1; is stated that 12'employeés-fr6m the Loco
Shed Lalaguda were ordered to brbceed to Purna on promotion

as Fitters Grade,I but all of them expressed their unwilling-

ness to move to Purna. Similar situation arose in the year :
' ¥

AN :
| - e ! ) F

'
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12380 in re aed to-the filling up of the post of Reijer

MaAREr. Te e Aalny at fe] thet recently 4 reqgualar Machinisg,

o

Gr.o¥ii of Lozoshed, Lals Juda were promoted and poqrnd te Purna

v

and Diezzl Shad, Moulali as Mach1n¥st Gr. 11, .ﬁut all) of
B h s e fuged Lo effeot transfer on promotion to Purna
1 tﬁﬂi: rerfuents have been accepéed. The stAff who werea
T s a sl abave refnsals H%ve =80 submitted %.eir
AWl v ne s to mﬂx; on transfer Lellaguda ﬁo Purna, Theo
Tounte:r recitis that g re jocd to £illing un two vacancies at
Mowla Ali alse Ehe “ailway Administration was compelled to

in iYL Manior Fhallas ig¢ on promation since seniors refusad to

Nt A AL R alali, The reason for refusal is that the atmosphere

Lot L the Tles?l fumes and Aalso handling of diese) nil had
TQsuitan in drvelopment af skin diseames ke contact Arrmatitis
and other skin diseates ros lting sometimes {n serlous dinsegues,
It ie tharefore staveg that since_the seniors wora unwilling
to gd on promotiosn, adhhoc promotions had to be resorted to
Yoersines 1930, It is for these reasons the promotions f{ the
aphlicnn?a were made on adhoc basis and not on rejular basis.
Subseguently, as explainad esrlier, because of mode;nisation
viZ.), o nversion from Steam to Diesel, the strength of staff
of Locoshed staff hag to be reviewed and the latest review
made on 1,5.89 angd 17 posts of Machinist Gr, 11T were deemed to
be rendered surplus, It is contended that after-réview the
juniérmost staf{ who were working on adhoc basis were reverted
For Halatis posts,  In 50 far as the 5 persons referred to in
the application areBCOncerned, it is‘statéd that 3 of them are.
Nct junior= to the petitioners whereas the 2 others S/Sri Syed
Pa R g Hasan Khan are not working as adhoc Machinist Gr IT1
but thev are working as adhoc Millwright Fitter Gr.IIT {,e. a
different trade, For thereasons given above it is stateg that

the ordrr dr.16.1.90 reverting the aDpIiCAnts 4s Kalasis ig

not arbitrary but justified, It is; stated that since

AR .




: -C‘ - |

th prearvdons wvere sede on ad ho¢ basis no notice is

7’\ - i . . .

.

nec2ssary and the aponlicants cannot impugn the order

ol revarsion on the ground of lack of notice,

3. Aorenly aflidavit has been filed on behalf of the
\\ apnlicants refr=rating thiat all the 3 employees S/5ri abdg)
| Azeez, Jsyed Pasha, Aand Hasan Khan, even as on, today are

L]

still working as Machinists and they are all juniors to the

in

arplicants in the Machinists Trade, It is further stated
th2t the contention in the counter that the applicants were
asked to officiate 50 ad hoc basis is not correct since thay

waTe regularly celected in reqular vacancies, It is als.

stited that action of the résgondents in seeking to revert o

T‘J

R

the ground that the applicants have become surplus ig also
contrar& to the Railway Board's letter dt.21.4. RQ adnz s32d to
TRy - ' the General Manager tF} of.all aonal Rui*waya, which was

_ pubiished by the Office of the Divisional Railway'ﬁanagerfp).
' /B5/SC dt.8,8.89 in 51, Circular No.179/87. It was ordered
therein by the Railway Board that all the Railways should

¢

t identify the areas in advance in wh%ch the staff are likely té
:‘ | be rendered surplus and plan for quick redeployment of staf~
iﬁ Other areas where there is addltional requirement of stafi,
‘ : th*t if “t is not oossible o redeploy them superﬁumerary'
pPCests in the same grade should be cﬁeated to the extent 7
the surplus staff and continup'the séme arrangement: ti1) rede-
Ployment and absorption in other arehs. It 1s stated that
the Railway Board hi 1 directed the concerned Zonal Railway-«

to consult the major trade unions by discussing'the subjec

in the pNM me2ting before surrendrring of the steam / diere)

posts, Since the respondents have' not followed. these

Jaidelinss  the order of reversion is illegal,

(Con;d......)
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- . Ve have hed;d the learned counz=el for the appli-
cants Sl 5, TDakashma Raddy, and Standing Counsel for Railways
Shrf NJiv, Devy Ko, The firse comntention of Sri Lakniana
Reody ds 1ot thougl the initial order of promoticon of the
‘\ . arplicents {5 showwn asz ad hoc, for all purposes these pro-
MOLIONS wal e made oln reguler basis., It is contended that on
the date of prcmotioﬁs, the vacancies were clear vacancies, the
! appointments of the applicatisns were made after regular sele-
ction/holding'of a regular trade teéﬁ and also oh the ground
that the applicants were allowed to'function in the promoted .
categories for inordinate wrong period;{ It is further con-
.i i‘ tenced that it is not as though the applicants have been pPro-
moted in fortugus vacancies but in igz’clear vacancies, Since !
the responcents have admitted that the seniors have refuscd |
- . to accept the -promotions and_to—go-pn—transfer"to Places liie
Purné, Akola and Moulall and since ithe juniors were willing
te and qualified for promotion it was not open to the respon-
dents to treét the promotions of the juniors as ad hoc. The
reason given for treating the promoiions as ad hoc, according
to &ri Lakshma Reddy i;i:gz;nable ahd illegal% He states
that the use of expression "Promoted to officiate purely on
ad hoc basis" has no significance in law since for all pur-
s B '
poses the promotionywas regular in clear vacancies after
‘holding of test and since seniors refused to accept the
promotions. It is further contended by Sri Lakshma Reddy
that in terms of Railway Board's instructions there is no
scope for making temporary or ad hoc promotions for inordi-
nately wrong periods. This is confirmed by Railway Board's
letter E(NG)/1/87/PM/5/2 dt.21.8.87 wherein reference has
been given to earlier Rallway Board's instruction including

a letter dt.28.8.85. The relevant portion of the circular

dt.28.9.87 reads as follows:
N
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“As the Rallway Administration etc., are
aware the instructisns issued by the Boarad
from time to time and reiterated in their
letter No.E/NG/1-85-MP5/3 at.?S.B.BS inter-
alia required that ad hoc!promotions should
be discouraged and if ordering ad hoc pro-
I ' motions becones inescapable they should be
resorted to only sparingly and only for a
\\ short duration of three to. four months. .

; Instructions also required that ad hoc pro-
N motions should be orderedjonly from amongst
' the senlormost suitable staf

l ! l
Shri Lakshma Reddy contJnds that apart from
} . :
these instructiosns, the sa%ﬁd letter dt.%1.8.87 makes
it clear that juniors should not be promoted ignoring

the seniormost and that promotions| should as far as

! >
! i
possible m& be made only from amongst the seniormost
and sultable staff. For these reasons he contends that .
the promotions are on regular basis though {llegally

described as ad hoc and officiating,

5. ‘ The contention of Shri N.R, Devo Raj, on the other

(. hand is that the applicants have been promoted purely on ad
hoe basis that such promotion does not confer any legjal right

] _ on them to continue in the nigher category of Machinists Gr,

Y IITI, that the raversipn was inevitable consequont on the p . .
of the Railways viz., Dieselisation and eleotrification and
that the applicants being juniormost in the cateqgory of Kala-
sis, who were working as Machinisthr III'are liable to be
Leverted The revirsion was consequent on a cadre review

;%‘ rendering 17 posts of Gr.ITT surplus. He contends that neither

; notice nor an opportunity to represent against the reversion

S is necessary as the reversion was on administrative ground:

P for Qant of vacancies and not by wéy of disciplinary action,

i A~

5 '

n} ) - i
. ) (contd. L ) .)
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. @ppointments, was followed, Mere descriptlon of an appoint-

—MT
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é e i oat gunsty ono{s whnthsr {t is ornen to Fhe
TrITnondtats o froat the promotions of the applicanta as
teﬂpo}a:y or ad hoe appointments and not as reqular arpoint-
nEnes, It 15 to Y2 noted that th? Railways do not dAeny
that the vacancies to which the applicants weére promstsd
batween 1.12,78 and 13.1.8!7 woere clear regular vacancies.
T 25 3083 oot Gonded that the spplicants were duly trade

testéd, found qualified and thereafter promoted. The aonly

‘reason given for tresting the promotions as adhoc was that

s2niors in the cate jory of Kalasis had for personal reasons

o

A0% sTI:ntad the prorosjons on the dates when the asplicants

Wt promeied, The reasons Rave dalready been narrated sunra

viz.,, that the ¢anioyees at Hyderabad and sSecunderabad were

unwilling to proczed to Maharashtra due to some other diffi.-

u

culti=zs which they would face by leaving their nlazn of choice

viz.,, Hyderabhsd and Secunderatad., Again the reason for not

v e b

joining the Moulaili Workshop.was that there will be strenuous
when g -
work andf2 vscancies arose none of the seniors were willing

to wi rk .at that workshon at Moulali as it was likely that
thzrs will be health hazards giving raise to skinailments to
such of the employess who were posted in the Moulald Diesel
Wworkszhop. lHence, the promotion was denied to the seniors
wholely and solelv because of their reluctance to accept the

[ ]
promotion and not bmcau<~ the promotions for fortious or

35 8 stop gap arrangnent, It is also not denjeqd by the

- —— .- ———

respondents that it was absolutely necesqqry to £111 up the
vacancies so that the work hop at. Purna, Akola and Mouléli
should go on, Hence, for all purpo e s thougﬁ the appointment
of the applicants were described as agd hoq}it 1s clear that
the said appointments were sought to be made to fil}l up regu-
~arvecancies ang the proceedyre prescribed for making regular

ment as an ad hoc would Not render it| adhoc. In- support of

this proposition there are following decisions ™

a% . J

m
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CLR. Dubey & OrsL Vs, Union of Tndia & Ors., ’

(1975 (1) 5LR Page 580) wherein the Division Bench

of the Celhi Hish Court held as follows:

"1. The expressjon adhoc in its true
m2aning would mean 'Stop| gap' i.e., to
say without considering 81l the persons
eligl le for promotion.{

2. It is only those persEns who are not
considered though they were eligible to
be considered who could hallenge the

ad hoc appointments. .

difference between the adhoc or stop

gap appointment and regular appointment,
both these kinds of appointment 1f Imade
after considering the eligibility of all
candidates in the field of choice are
gqoverned by some considerations i.e., to
say initially the appointments would be
officiating in the posts ito which they
wire promoted-till -the. post becomes the
clear vacancy in which promotee can be
confirmed. The post would become clear
for confirmation only when previous in-
cumbent of the posts having a lien on it
has left the lien or when the post ori-
ginally in the quota for direct recruits
is now available in the quota to the pro-
motezs, " :

3. From the above angle'%There is no

v

In Mohd. Jamalullah & oOrs., VS.Regiétrar, General Census
Operations, India, New Delhi & Ors., (1978 (2)SLR 623)

. - A
It was held as follows: . -_¢!' _ e

"Assuming that a distinction is permissible

between the purely ad hoc: appointments and

promotions which are made entirely for admi-

nistrative reasons due to‘exigencies of ser-

vice and temporary promotions made in thee

ordinary course after due' selection against the
existing or expected regular vacancies, the

promotions made in the present case cannot -
be styled as adhoc promotions. The 4 peti-

tioners were promoted after they were sele-

cted by the Departmental Promotion Committee

duly constituted according to existing ad-

ministrative instructionsi®

ks
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Smt, Savilri Uevi Vs, Municipal Corpora-

tion-of Delhi and others ( 1979 (2) SLR 540) it was held

as follows:

-

t

“The expression adhoc used in respect

of promntions is capable of being under-
ctocd for two different ways. Tn {ts
Lrue meaning expression wmeans '*Stopagan’
i.e., without consideriny all the per-
sons eliyible for promotion. The other
is that the posts to which they are pro-
moted are not. just then avilable for
substantive permanent proinotion, In the
the latter event the appointments could
more ootly be called officiating rather
than adhoc, In the prcsent case it is
not in the latter sense in which expre-
ssion has not been used. It is in the
formal sense that this expression has
been used, but with substantial diffe-
rence, Normally in such a case the
person is given promotion as $topgan
arrvanjawent, pending steps being taken
to select or appoint the proper person
Lo the post. But here all the persons
eligible for promotion have been taken
into acesunt but since’tha Zediors amonrg
them are unwilling to accept the post
the Junior people in the cadre are pro-
moted and though in this sense the pro-
mations can be described as adhoc, but
As 3lready discussed it was not an in-
tenfion that it was put a purely tempo-
YaAry arcangement which would reguire pro-
mo>tions to be reconsidered as and when

willing seniors were available, that is

whny it s«ems to me that the use of the
word'acd hoc' in the order of appointirent
wis the misdescription and there was
really nothing ad hoc about the promotions
unsder .the circuiar," :

4) ¥ D.R.Nim Vs. Union of India (1967 5C(2)1301) e~

. ﬁ, , B
is natvdovbta case relating to senjority and the question

therein was whether appointment on:adhoc basis would count

for seniority, The facts may not be similar but the dicta

laid down therein 1in so far as to a questinn whether it is

open to the Govt, to deny benefitsg to adhoc employees despite
|

regular selections having taken place and desbite seniors

have not been duly considered was the subject matter of the

decision by the Supreme Court.

A

IJ was held therein as follows:

poofie o
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Wer |0 Berller Jery OPEN the pojne raiseq
by i, SOV, of s thae the appellant ' g

SO nieg e officiation wias g temporary or
loca] 'rrangemen within Explanation I tn
R.3. Thiw is‘spught to be Sustaines by the
following Statement in the affidavit, dated
Mirch 15, 1966,

bosts that ‘hag to be filleq and some State
Police Service Officers who hag not been
Selecteq tq the Service through any of the

DN Gentor poutg due to shortage of officers
W e PrimAarily those whe had been Conzidereg
for hs01otion {p the 1,p 5, under the pro.
motion qunt, Or under the Emergency recrujt-
At but hag Not boap found fi¢ for such
annr;ﬁion. “Thig Stotemengy jgo denied.by
the appellant, we A9rCe with him that such
a4 stopgap drrangement cannot lasgt for 8 years
and 1t has been shown that the Appellant wasg
Iupointed Frmporarily in place of Some per.
50N3 ag subsequently he has never been Feverted,
urther tne face that he was appointed to the
YOSt 4t the time when vdcancies fel] negatire
that {t ¥as merely a te@porary Arranqgement,

—

1t is fear from the decisions cited that merely

pondents described!an appointment as adhoc,
hecause the :

ot Fe€Ssarily mean that |the employees appointed
it does n

7 .
as

/i1l of® employer be reverted years later., This
the wi :

i ’Y S5Q in cases whe'ein the selectidn of the
ticu
is par

! ' made in acéordande
aid aghodloyees oFroguiar-salections |
° l

he f+ In such cases the appointments though
with t e[ -

af'® Or temporary must for all Purposes, be deemeq
styled “‘
1

ﬁ;@ rem

omotiond  and the mere use of ad hoc does not

o
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det?rmiﬁé the n-ture c¢f the prorotions, Added to thisz
Fhess are Sle-r Bail 3w faard's {nestroge fons and circolarce
Ehat adhae aprointoesnts sheglsd not Cf.‘.ﬂf'.ﬂ ne Todafinitely

for long perinds, There are also spucific iastractions
vizm,, derial Cirmulqr_wé.179/87 which drnys attention to
eaviicr circulars of 1982, 1983 and 1985 and which lays dewn
that aud s vroanation should ve paringly resorted to and

shoald br ordered oniy among the seniormost suitable staff;

The id=a berind the said circular being that even if the
appointment: ar: to be terminaeted fer any reason, the juniormost
of the seniors who have been promoted would stand reverted,

In the instant case before uz it is clear Ehat by fqllowing

the seniority list of YKC/SKRs, p2rsons who have been promoted
earlier as Machinists are sought to be revvrtpd a5 against

persons promoted later. This is confirmod in view of the

fact that the resnendents admit that no senlnritj list hf

e L - —
Machinists Gr.I11J Niv;swunwi:e has bPen maintalnpd Tne
anplicants are being treated as juniors not because there

were promotecd later but because they are juniors in the cate-]
f
gory of YKI/SXRs wiich is not a relev?nt criteria, The pro-

motions of the applicants being a consequence to the seniors

. having been considered and refused the same due to certain

difficalties that they wonld have had’to face, it follows that
the applicants cannot be deniad the benvfit of the éa&d pro;
motions, Hence, on the ground that the promotions of the
Applicants thooagh deser Lbed AL sLOPYAp were in fact a r;.-gn]-’ar
promocions it woald lellow ¢ ok they woild be entitled to

be considered as seniors in the categofy of Machinists Cr,1r7T,
and that they should not be reverted,

8. The learned counsel .or the-applicants‘has 2lso pleaded
that the procedure followed as prescribed by the Railway Board

for abolishing posts has not been followed, that there was no
u‘ 9,_4

(Contd N
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-4 pan | consultation with the Trade Unions as required, that

“

supernunrary posts ought to have been- created and there
shoulad have Leaen advancaed planning before the posts were
feclared  surpias and 8 step should have been taken to \

£it in  the applicants into other;posts, before ordering

) \\ B oreoversion, It is not necessary for us to go into these

Y oot O PO - Co
\ \ dupeCts since we Rad held Ehat thj order of reversion of \
AR ‘ \

! the applicants is perse illegal in that they would be seniors
if their ad hoc service is taken qnto_consideration as

reqgular appointments.

J ‘ Q. ' For the reasnons given by usg in the preceding paragraphs

. it woulid follow that the impugnad ‘reversion £rder passed by
the Divisional Railway Manager (P) M.G.,Hyderabad in his
ord2r No. YP/%35/Moch,Cad/Machine Trade (800.8/Mech/90) dt,
16.1,1990, reverting the applicants from the posts of
Machinists to chat of Kﬁa}aeis,'ieriliegal‘EBd it is accord-
ingly quashed.‘ The raspondents are directed to treat the

- applieants as regular promotees from the dgeerof initial

ad hoc appointment and to give them all censequential bene-
fits including seniority. The applicants would be entltled
to difference of pay between the post of Machinist and the pay

‘U' - of Y.K.C,, consuquent upon implementation of the order of

reversion dt.16,.1.1950 till the date of taeir-reappointment

as Machinists Gr,ITI. The application is5 allowed. Parties

1 may bear their own costs, .
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